Annexure — 9

Name of the corporate debtor:Maya Construction Company Private Limited; Date of commencement of Liquidation 08/07/2026 ; List of creditors as on: 22/08/2026

List of other creditors (Other than financial creditors and operational creditors)
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M/s. Bharat The claim is presently under arbitration proceedings,

Spun Pipe and its final status will depend on the outcome of the said

Construct ion proceeding.

Company Admission on a contingent basis is in line with the
provisions of the IBC and judicial precedents,
including Swiss Ribbons Pvt. Ltd. v. Union of India
(2019) 4 SCC 17 and CoC of Essar Steel India Ltd. v.
Satish
Kumar Gupta (2019 SCC online SC 1478), which
recognize that claims may be admitted provisionally
and revised based on adjudication of disputes.

1 25,25,36,580 25,25,36,580 usecured - - - - - - -
Total 25,25,36,580 25,25,36,580
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